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C.P. No. 28/111/CLB/MB/2011

1. On the last occasion, the Petitioner was present in person and sought time to engage
a legal Representative. The Petitioner is present in person today also. From the side
of the Petitioner, Ld. Advocate Ms. Khaushbu Dhakan is present and filing today her
authority to represent the matter.

9 From the side of the Respondents, Ld. Advocate Ms. Annette D’Sa has informed that
a Reply in respect of the inspection is to be filed today.

3. Under the circumstances, the matter is required to be adjourned. C.P. 28/2011 is
adjourned to 13*" January, 2017. This date is duly communicated to both the sides.
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Dated 16.11.2016 Shri M.K. Shrawat

Member (Legal)
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